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    Annex III  
    (Paragraph 7)  

FORMAT FOR FURNISHING ADDRESS ETC. PARTICULARS OF FORGED NOTE  
VIGILANCE CELL (FNVC) TO RBI    
      
(TO BE FURNISHED BY E-MAIL ON 1ST JULY EVERY YEAR)    
REF: MASTER CIRCULAR DATED JULY1, 2008 ISSUED BY RBI    
      
NAME OF THE 
BANK 

ADDRESS OF 
FNVC(WITH PIN 
CODE) 

NAME AND 
DESIGNATION OF 
OFFICER-IN-CHARGE 

TELEPHONE NO 
(WITH CODE). 

FAX NO.(WITH 
CODE) 

E-mail 
Address of 
the FNVC 

          

 

      
      
We note to intimate immediately the changes, if any, in the particulars furnished above   
      

Name of Authorised Official     
Designation      
Date      
      
NB:: The  completed format should be transmitted by e-mail, in MS-Exel  on the following address-  
dcmfnvd@rbi.org.in     
      

 
 

mailto:dcmfnvd@rbi.org.in

	Authority to impound Counterfeit Notes
	Processing of Counterfeit Notes detected in cash tenders received by bank branch/Treasury  -Lodging of FIR 
	Detection of Counterfeit Notes - Training of Staff
	The Controlling Offices / Training Centres may also organise / conduct-training programmes on the security features of banknotes for members of staff to enable detection of Counterfeit Notes at the point of receipt itself. If necessary, they may take assistance of the officers from the nearest Issue Office of RBI.
	Examination of banknotes before issuing over counters ,  feeding ATMs , and remitting to Issue Offices of RBI
	Detection of counterfeits in chest remittances is also liable to be construed as wilful involvement of the chest branches concerned in circulating Counterfeit Notes and may attract special investigation by police authorities, and other action like suspending the operation of the chest concerned. RBI may consider the option of levying higher penal interest/penalties for the amount of forged notes detected in the chest remittances from the date of last removal of soiled notes from the respective chests /during inspection.
	Establishment of Forged Note Vigilance Cell at Head Office of the bank
	5. Sharing of the information thus compiled with bank’s CVO and report to him / her all cases of acceptance / issue of Counterfeit Notes over the counters.
	8. Ensuring that only properly sorted and examined banknotes are fed into the ATMs and to put in place adequate safeguards including surprise checks both during the processing and in transit of notes.
	Provision of ultra-violet lamps & other infrastructure
	Reporting of data by bank branches
	(ii) Asstt. Director, National Crime Records Bureau, Government of India, Ministry of Home Affairs, East Block-7, R.K. Puram, New Delhi-110 066
	II Reporting of data by the Forged Note Vigilance Cell of the bank
	Forged Note Vigilance Cell set up at the Head Office of the bank (other than Cooperative and Regional Rural Banks) shall submit a monthly return reflecting data on Counterfeit Notes detected by the bank, on an all-India basis in a prescribed profoma as per Annex V before the end of the succeeding month, by e-mail to Department of Currency Management, Reserve Bank of India, Central Office on the following address: - dcmfnvd@rbi.org.in
	A "nil" report may be sent in case no counterfeit has been detected during the month.
	All Counterfeit Notes received back from the police authorities may be carefully preserved in the safe custody of the bank and a record thereof be maintained by the branch concerned. Forged Note Vigilance Cell of the bank shall also maintain a branch-wise consolidated record of such Counterfeit Notes. These Counterfeit Notes at branches should be subjected to verification on a half-yearly basis (on 31st March and 30th September) by the Officer-in- Charge of the branch concerned. These Counterfeit Notes should be preserved for a period of three years from the date of receipt from the police authorities. 
	The Counterfeit Notes may thereafter be sent to the concerned Issue Office of Reserve Bank of India, with full details.
	The Counterfeit Notes, which are the subject matter of litigation in the court of law, should be preserved with the branch concerned ,for three years after conclusion of the court case.
	Statement showing the details of counterfeit banknotes detected in the 
	 Annex VI
	(Paragraph 5)
	Designs of bank notes issued by the
	Reserve Bank of India since 1967
	Ashoka Pillar
	147X73mm
	Do
	-do-

	177X73mm
	 - do -




